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ORDER

PER YOGESH KUMAR, U.S. JM:

This appeal is filed by the Assessee against the order of Learned

Commissioner of Income Tax (Appeals) National Faceless Appeal Centre

(NFAC), Delhi [“Ld. CIT(A)”, for short], dated 03/10/2023 for the

Assessment Year 2017-18.
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2. The Ld. Counsel for the assessee submitted that both the
Assessment Order and the order of the CIT(A) passed ex-parte and the
assessee could not produce and rely upon any documents in support of
his case, therefore, sought for setting the impugned orders of the Lower
Authorities and remand the matter to the file of the A.O. for fresh

consideration.

3. Per contra, the Ld. Departmental Representative though relied on
the findings and the conclusions of the Lower Authorities, fairly
submitted that as the orders of the Lower Authorities being ex-parte, the

same may be remanded to the file of the A.O. for re-examination.

4. Recording the submissions of both the parties, we remand the
issue to the file of the A.O. for de-novo adjudication and Assessee is at
the liberty to file any documents in support of his case, further the
assessee is also directed to appear and cooperate with the assessment
proceedings, accordingly the appeal of the assessee is partly allowed for

statistical purpose.

Order pronounced in the open court on March, 2024.

Sd/- Sd/-
(SHAMIM YAHYA) (YOGESH KUMAR U.S.)
ACCOUNTANT MEMBER JUDICIAL MEMBER
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